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IN THE CENTFAL #PMINISTEATIVE TRUEUNAL, JATPUR BENCH, JAIRUR

g

QA 181/ 20038 DATE COF CEDERs 1044,2003

Shambu Sharma son of Shri R.Py Shama zged about 35 yoars
rezident of Plot 2 Chh=ll Shastri lagar, Jaipur worling as

-

Sre T I,;allorth Western Zonal Railway, Jaitpur Division, Jaipule

es oo Apblicants
VERSUS

i The Jnion of India through the Chal 111 &0 Railway Eoatd
Dép actment of Railway, Minis £ry of Railwsy, Mew Delhis
=% Th: Gzneral Manager, We=stern Railway, Churchgsate,
Mumlb ais! |
e The General Menager, Horth Westzrn Zéonal Rsilway,
J aipu oty

4, Th2 FA & CAD, Western R ilway, Mumbals

' ++ Respondents

iy

Mr., Mah3sh 3hamia, Counsel {ov the applicants
GORAM ¢
Hon'ble Mr, H, O Gupia, Membzr (Administrative)

Hon'b le MriM,L, Chavhan, Member (Judicial)

OFDEA  (ORAL)

This QA hzas been filed for the following »2lisis:
by an appropriste order or direction, the impugnad

order dated Z1,3,20002 (Annexure A1) may Lindly be quashed
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and s2t asis
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L0 lssue an appropriatz apder o

irzction, by which
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the respondentsmay dndly b2 commandaed with a Jdirschtion to

include the nans of the &rlicant for hiz retention in the

Morth Western Zonal Railway followsd by a furthsy dirsciicon
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the gpplicant may ¥xi ldndly be waintzined
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in Morth We
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tern Bonal Railway looling o his higher seniorivy
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iii) any other appropriats oxder or diprsction which this
Hon'Llz Tribunal may desm just end proper in the facts and
circumstances of the cazs, may dlsce kindly b2 passed in fawvour

of the spplicent M

for the spplicant sulnits that options were czlled {from the

S licant Whethier he vz &t o ocontirnwd in the Morth Wastern zonss;

‘The applicant iz prasently worlking at Jaipur but the respondents

vide ordzr Jzted 3L43,2003 have posted hdn vy Westemn Rallway
zone although he gave his opticon fox petention for lIvs i Western

Zonsg, He furthesr submits th= juniors to the applicant hage besn
retainad in the Herth Western Zond and he being sx.: official
has been ignoradsd The Wesiern Zoine inclode Ratlam, Rajhot etey

divisions, Ha had r;'x,a:le 2r repr2satstion dzted 2012003 against

mpugnsd order to the Railway suthoritiessy He als o submits
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that h2 may ke relieved at an y Limed

. Having c-r:n:si:le:rﬂ the submissins of the lzarned
counszl for the applicant, w2 are of the view that the
representation of the afplicant sshould be fiys
12 respondents , In the circumstances, without @mmenting
on the mzrdts , this 04 iz dispps2d of at th: admission stage

with th? direction to b, 13“:{5.&1»@@‘@ o) le‘, a fresh reeprezentation

to respondent noe 4 With copy to respondznts nos o 2 43
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infomation alongwith a copy of this orde r owithin tan ey 3

by sp2ed post in order to aveid delay, in that event, respondent
Mo, 4 iz dirzcted to dispoze of his rapresentation within four
wezlis fron the date of peceipt of the mpresentation, I the
applicant complices wi

I thiz Wdrection, rispondent shall maintain

T atus  qQuo with m2gard to Thz zervice conditicn of the =pplican'




{M,L., CHAUHAN)
MEMBER (J)
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of his representationi

/
(H,D, GUPTA
MEMRER (A




